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L ~ 0.A. No. 174/2000

'

CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, MUMBAI. ‘

ORIGINAL APPLICATION NO.: 174/2000.

Dated this _Monday, -the 18th day of _February. 2008.

Pl

coraM : Hon'ble ShriJog Singh, Member (J).

Shri B. D. More,

Ex. -Guard,- :
Central Railway, : ‘ ' ' ’
R/o0.: O.M. Towers, B o

'‘B' Wing, Ashok Nagar,

Waldhuni, Kalyan, .

Dist. Thane. . - . . Applicant.

" (By Advocate Shri K.B. Talreja)
VERSUS
1. The Union of India
' through the General

Manager, Central Railway,
Mumbai C.S.T.

2. The Divisional Railway .
Manager, Central Railway, : _
| Mumbai C.S.T.. - - ‘ Respondents
*(By Advocate Shri RR. Shetty) -
ORDER&R@)

Per : Shri Jog Sing'h, Member (J)

The applicant, who was working as a Guard with
the respondents—RailWays, retired from service on
attaining the age of superannuation on 31.12.1995. He
‘has approached this Tribunal in the presenf' O.A. -
praying for the following reliefs :

N (i) - This Hon'ble Tribunal 'may kindly be

pleased to direct the respondents to .fix the

pension of the lapplicant.‘correctly in the
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revised scales of péy as recommended by the Vth
Pay Commission which are applicable to him from
1.1.1996. - . .

 Secondly award him the ‘benefit of 40% of
commuted value of pension.

Thirdly, grant him the _encashment of eéfned
leave on the basis of revised pay for 300 days
and also interest for delayed payment of
encashment of leave of 163 days, which 1is paid
after 7 months. _
Thirdly, revised gratuity along with interest.
‘Fourthly, even the 33% commutted value has been
paid after 51 days and penal interest may be
granted.

o (11) This Hon'ble Tribunal. may kindly be
" pleased to direct the respondents to award him
penal interest on delayed payments for various
retirement dues.

(iii) This Hon'ble Tribunal may kindly - be

pleased to direct the respondents to refund the
" wrong interest charged on scooter advance of
Rs. 13,000/-.

(iv) ~Any other relief/reliefs as this Hon'ble
Tribunal may deem fit and appropriate.

(v) It is also requested to saddle the cost
on the respondents.”

‘ 2. The learned counsel, Shri K.B. Talreja, who
éppears for the applicanf, states that the applicant
had performed‘ his duties upto 00.45 | a.m. on
01;01;i996. He also completed the process of.'signing
off' at 00.45 hrs. on 01{01.1996, Therefore, the
applicant is deemed to 'have .retired on 01.01.1996.
The cohtention of thé learned counsél in this regard is
that the'applicant has, thus, retired for all practical.
purpose on 01.01.1996 bnly and, as such, he is entifled
to all the benefits-as on 01.01.1996._ |
3. The next grievance of the abplicant is that fhe

payment of Leave Encashment and payment, towards
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grétuity,. etc. were paid to him much after his
retirement and, hence, he is claiming interest fhereon.
4. - During the course of érgumentL it is noted that, -
fhe apblicant'has'preferred a detailed representation
oﬁ 16.01.2000 and the same has not yet been decided by
the respondents. It is also noted that, by and large,
 _a Small grievance has beén raised by the applicant in
his repreSentation. and - the respogdenps_' shouid,
thémselves make an attempt to redress the same while
;isposing of the'repreéentation, duly keeping in view
the féct that the applicant is a senidrfcitizen'and haé
‘retired at‘least 12 years ago. Therefore, it is hoped
tﬁat the respondehts would give a sympathetic treatmenf
to the representation- of the applicant by duly taking
into consideration the observatiOng made hefein above
within a period of three months from the' date of
receipt of a copy of this orde;. Needless to say that
inICase the appiicént is still aggrieved by the final
outcome of the representation,vhe would be at iiberty
to approach this Tribunal by way of fresh O.A.Vand the
point of limitation will not come 1in the way‘ éf the

applicant.

5. The O.A. stands"disposed of in terms of the
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MEMBER (J)

above directions. ',No order as to cost.
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